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IN THE CENTAL ADMiNISTRATIVE TRIBUNAL ALLAHABAD.Baiai : ALLA 

4, - 	 CIRCUIT LNOli LUCKNOW. 

M.A.NO. 1,080/87(T) 
1 

( W.P.NO. 4273/82 ) 

• 

Sunder lalt 
	 Applicant 

Versus 

Union of India 
	 Respondents 

Honeble Mr.Justice K.Nath,V.C. 
Mon'ble Mr.K.Ooavva, A.M.  

Dated: 23.70. 

The case is called. No one is present for the applicant 

today also. The writ petition concerns the selection proceedings 

for 4Ahe ,Aostof Extra Departmental Runner culminating in the 

otappointmentof respondent No. 4 and termination of petitioner _Wm:1y 

4,in Augist 1981. The Bench which dismissed the case on 20.3.90 
- in default 1 the applicint obsrved that the applicant has lost 

interst in pursuinp the matter. In the aosence of the applicant 

today also the petition is dismissed in default. 
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Hon, Mx'. D.K.'Agrawal J.M., 
Hon, MR. 1<„, Obayva,  

No one appears for the applicant, despi 
o-f----the- notice. Shri. Q. Chandra, appears for 

the respondent Nos. 1 & S. Ha files power 
today. It appears that the applicant has lost 
interest in pursuing the matter. The writ 

petition is dismissed withoUt• any order as to 
osts. 
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213-7-19.90:  

• 

Hon'b Mr. Justice K. Nath, VC, 
Hon' b le Mr. K. Obayza AM 

KN 

The case is called. No one is present for the 
applicant today a15o. The writ petition concerns the 
selection proceedings 'forthe post of extra Departmental 
Runner culminating in the appointment of respondent no. 4 
and termination of petitioner some time in August 1981. 
The Bench which dismissed the case an 20-3-1990 in default 
Of the applicant observed that the applicant has 4!Ipunilimix 
lost interest in Pursuing the matter. In the absence of 
the applicant today also the petition is dismissed in• 
default. 

(A7,41:( 
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BEFORE THECENTRAL ADNNISTRATIVE TRIBUNAL, LUCKNOW 

T A. 
	. 1080 or 1987 

Ig1i 

SUNDER LAL 
	

Applicant 

Vs, 

UNION OE INDIA & others 
	

Onposite Parties 

APPLICATION EOR RESTORATION OF T.A. NO.1080/87 UNDER RULE 

15(2)0)F THE CENTRAL WYMINISTRATIVE TEIBUNAL (procedure) 

it RULES 1995 

The Anplicant begs to state as under: 

That the above-said case was listed at serial no12 	on 

Ill Mafch TO :1990 bePore the Division Bench, 

That The counsel for the aoplicent, due to inadvertence, 

could not out his presence before the coutt when the case 

was called out. 

1 
That the court dismissed the said 	A. no.1090/87 or 

default of the counsel for the applicant. 

+hat the default of the applicant 's counsel due to his 

non-appeareance may be condoned. 

Uherforejt is prayed that the court may be 

pleased to condone the default of the counsel and restore the 

T.A. no. 1090/87 to its original number. 

LUCK NOW 

DATED 22.3.1990 

IVIC-411 	r&I/1_(1  

..s—kAvIS.e4Ftz1IP 	ANT 	i4it4c4 

 



BE70RE THECENTRAL ADMINISTRATIVE TR.IBUNAL, L1I7KNOI4 

CA.A11,1‘ T.A. NO. 1080 or 1937 

SUNDER LAL 

 

Applicant 

  

Vs. 

UNION 07  INDIA & others 
	

Onposite Parties 

APPLICATION ROR RESTORATION OF T. \. NO.1080/87 UNDE? RULE 

156)0)F THE CENTRAL ADMINISTRATIVE TrIPUNAL (procedure) 

RULES 1995 

The Anplicant beos to state as under: 

That the above-said.case was listed at serial no12 	on 

Mafch 20 :1990 bePore the Division Beach. 

That The counsel Por the aoplicant, due to inadvertence, 

could not nut his presence beore the coutt when the case 

was called out. 

That the court dismissed the said -A. no.1000/87 ''or 

default of the counsel for the anplicant. 

4. +hat the default of the applicant ' s counsel due to his 

non-anpeareance may be condoned. 

Wherforejt is nrayed that the court may be 

pleased to condone the default of the counsel and restore the 

T.A. no. 1080/87 to its original number. 

LUCK NOW 

DATED 22.3.1990 

Imb 
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I have this 	 day of 	 198 , 	 examined/  
the record and compared the entries on this sheet with the papers on the record. I have made all necessary 
corrections and certify that the paper correspond with the general index, that they bear Court-fee stamps 
of the aggregate value of Rs, 	that all order c have been carried out, and that the record is complete and 
in order up to the date of the certificate 

Munsarim 

Clerk 
Date 	  
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Counsel for the petitioner. 
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Writ Petition No. 	of 1.982, 

Sunder La/. • • ••••••••••••• Petitioner. 

Versus 

	

tinion of India and others. • • 	• • • . Op p.p art ies 

41411 

,ZNDFX  

31. 
1116,Cont  e_nt 

1 	*k7rit Petition. 

2. 	Af f id avit • 

3 	Annexure No. 1 - True copy of the 
acceptance of resignation letter 
of Barn Bhaxosey• 

Annexure No, z - True copy of the 
discLarge letter of the petitioner. 

Annexure 70. 3 - True copy of the 
itniziantizas itatiol representation 
of the petitioner. 

Anaexure No. 3-A - True copy of the 
instruction s dated 3 .3 1980 is sued 
by the Asstt.'Post Master General. 

7 	Ani.exure No. 4 - Tue photostat copy 
copy of the service conditions of 
E.D. Agents at a glance mentioned 
in tabular form. 
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DT THE HOP BLE UGH COURT or JUDICATIRE AT ALLAIIABAD, 

(LUCIOTOW BVICH) • LUCKITOW. 
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Writ Pe tiL t 10n No • 	at 1982. 

Sunder Lal, aged about 32 years, sln 

of Shambboo, resident of Bhadwara, 

Post BUlbul Newax, Fergana and Tahsil 

Nanpara, District Bahraich. 

Petitioner. 

Versus 

Ualon of India through the Bost Master 

Osneral, Pbst and Telegraph Department, 

Lucknow. 

Inspector Madbyrawarti (Central) Circle, 

Post and  Ta1agre0-  Department, Bahraieh. 

tuxmmn Singh, Inspector Post and Telegraph 

Department, now posted at Head That Office, 

Sitapur. 

Lalji„ mu of not knowa, resident of Aswa 

Monammadpur, Pargana and Tahsil Nenpara, 

District Bahraleh. 

Opposite parties. 
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: 	: 

The humble petitioner abovenamed mo)st 

respectfully begs to submit as under:- 

l• 	Thfit originally the uncle of the 

petitioner Rem Bha.rosey was appointed and posted as 

Extra Departmental WilimOtylfilliet and posted in the 

Post Office Bratera and he used to carry on the 

postal Dak and other important material from Post 

Office !Eaters. to Aswa liohAmmAdpur and vice-versa 

and he worked and discharged the functions for more 

than. 25 years as such. 

a. 	That Ram 13harosly son of Jodi*, the 

uncle of the p eti timer had applied for leave and 

in his place the petitioner was appointed as substi-

tute and approved on the aforesaid post of Extra 

Departmental MOO" litpent on co mp as sionat e ground 

for the purposes of carrying the tak etc. and 

accordingly the petitioner used to discharge the 

duties of Ram Bharosey his uncle deligently and to 

the entire satisfaction of the superior officials. 

That the p etitioner is being paid 
1)-- 

Rs.1415/- per month frore34.1980 and the aforesaid 

salary was oontinuously paid till 25.5.1982. 

- 
That tie petitioner Iv intim Ott was 

selected and app3inted on the Aforesaid post in 

July, 1981 and thereafter he had been asked to 

deposit a sum a Rs.1,3C0/- the security as per 

rules, by Sri taxman Singh, Inspector for the 

••• 3. 
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A 

9.14-c c 

6L_ 

post of 'xtra Departmental Runner and accordingly the p eti-

tionerA had deposited with the aforesaid Inspector a sum 

of Rs.1,300/- as per direction of the aforesaid Inspector in 

the month of August, 1981. The aforesaid -amount was paid P8/7  

to Sri. Lumen. Singh, Inspector in presence of Sri rameshwar 

Pandey, ,  son of Ballabh.a Saran Pawleys  Extra Departmental 

Delivery Agent of Mat era, Radhey hyam son of Ram Darshan 

an employee of the Post Office and posted in the Post Office 

Matera as he also used to carry the Dak from Mat era to Asvva 

Molbi and vice-versa and also in presence of Sri Mishri tal 

Overseer (Madhyawarti) of the rost Office. 

That since August, 1981 i.e. from the date of 

p ayment of the aforesaid security the p et itioner was ceased 

to be the substitute of Ram Eharo se son of Jo sha and appo int-

as Extra Departmental Runner and he worked on the aforesaid 

post and discharged the functions as such to the entire 

satisfaction of the superior authorities. 

That Sri tuxman Singh, kispector had forced and 

induced Ram Rharosey to resign from the post as his nephew 

i.e. the petitioner had already been provisionally appoint-

ed ,and now he would appoint the petitioner on the regular 

vacancy, accordingly on the aforesaid inducement Ram 

'ab.arosey had resign from the post of R:tra Departmental 

Runner. A true copy of the aforesaid resignation's acceptance 

letter is being filed herewith as Ltauxure  No. 1,  to the writ 

petitions but sinaltamsously the petitioner had also been 

discharged from the post of Extra Departmental. Runner. A 

true copy of the letter of discharge (if the petitioner is 

being filed herewith as Anilezurv Nu., 2..  to the writ Petition. 

In. place of the petitioner the opposite party N. 4 had been 

deputed to work and discharge the functions of Runner but 
neither any selection had held nor Annexures No. 1 'and 2 
had been given to Ran Bharosey or the petitioner tUt the 
petitioner wme how or the others obtained the copies of 
the same for the purioses of the present writ petition. 

That the opposite party No. 4 has neither 
been selected nor any selection had been kakeltztxim 



- : 4 : - 

held but the opposite party 1%). 3 

deputed him as Bctra Departmental 

in place of the petitioner. 

had illegally 
eior  - 

/60:172gsaroetegat 

se\f7",  

8. 	That Gn coming to know about the illegal 

acts of the opposite parties No.3 to. 3 the peti-

tioner had made a complaint to the higher authori-

ties but no heed had been paid and thereafter tte 

p etit ioner had made several complaints to the Po st 

Master General, Lucknow to the effect that the 

petitioner has been working and discharging the 

functions on the aforesaid post for the last two 

years and he had also deposited a sum of Rs.1,300/-

towards the security to Sri Luxman Singh Inspector 

with the assurance that the aforesaid amount would 

be returned to. him on IA= furnishing the security 

from the society and he had been asked to work 

and discharge the functions of the aforesaid post 

and on the aforesaid place and an appointment order 

would be given to trim later on but all of a sudden 

another person had been deputed and the petitioner 

had been asked not to work as such with immediate 

ef feet. It was al so,  stated therein that Earn Bharosey 

was working on the aforesaid post but he was asked 

to, resign from the aforesaid post with the assurance 

that the petitioner would be appointed in his place. 

Besides the above it was also,  stated therein that 

Sri Luxman. Singh had taken a sum a Rs.3,000/- from 

the opposite party No. 4 for deputing hirri in place 

of the petitioner: A true copy of one of such 

representation made by the petitioner to various 

1,  

•• • • 
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authorities including the Post Master General, tucknow 

is being filed herewith as Annex su .113.i  to the , 
ttz. 

writ petition. First of all the representation/ /(‘A 

complaint was sent through the registered post with 

acknowledgement due on 2.6.1982 to the Po st Master 

General end on 12.6.1982 to the Honl ble Minister 

concerned and the aforesaid representation was al_so 

forwarded to several other authorities of the 

department and thereafter the reminders had been 

sent to them but no heed had been paid and there-

after the petitioner has sent several representations 

to the authorities concerned. 

9. 	That the provisions of Rule 3 of the 

Service Rules for MT E.xtra-Departmentai Staff 

Section I (hereinafter referred to as Service 

Rules) provide for about the appointing authority 

of the Extra Departmental Staff which is as follows 

"3. Appojnting_ Autig4t4v:  

(i) The appointing authority in respect of 

each category of employees shall be as 

shown in the Schedule annexed to these 

rul es. 

(2) If any doubt arises as to who is the 

appropriate appointing authority in any 

ease, the matter shall be referred to the 

Government, whose decision thereon shall 

be final." 

10. 	That Rule 5 of the aforesaid service 

6. 
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Rules provides for the mode of leave to the Bctra 

Departmental Agent and such employees will be icz.7 
f\, 

entitled to such leave as may be determined by the 

Government from time to time provided that where an 

fails to resume duty on the eXpiry of the maximum 

period of leave admissible and granted to him or 

wnere such an employee who is granted leave for a 

period less than the maximum period admissible to 

him under these rules, remains absent from duty 

for any period which together with the leave granted 

exceeds the limit uptp which he could have been 

granted such leave, he shall, unless the 'Government, 

In view of the exceptional circumstances of the case 

otherwise decides, he removed from service after 

following tte procedure laid dwin in Rule 81. 

11. 	That Rule 5(1) of the aforesaid Service 

Rules provides the ptriod of leave and work being 

tarried out by a substitute who should be person 

approved by the authority competent to sanction 

leave to him and such approval should be obtained in 

writing. The al3owance normally payable to an Extra 

Departmental staff shall, during leave, be paid to 

the approved substitute provided and ban.. Depart-

mental Agent should be permitted *x leave of absence 

fox more than 90 days at a stretch which may bd 

extended upto 180 days in exceptional circumstances 

by the Divisional Superintendent of Post Offices. 

The leave of absence in excess of 180 days may be 

granted by the Head of Circle only in case where 

7. 
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the necessity for leave arises due to Mitre Depart-

mental Staff officiating in a departmental post and 

the aforesaid leave is to be sanctioned by the 	Pc, 

appointing authority. 

12. 	That the provisions of Rule 5(2)3. pro- 

vides the mode of approval of the substitute in 

place of Bctra Departmental Staff proceeding on 

leave, and provisionsof Rule 5(2)4. provide the 

mode a ,a.rrauement in the place of an Extra 

Departmental Staff appointed to a regular depart-

mental post and in the instant case Ram Bharosey was 
\--RotscLo.c 

Extra Departmeital Betterrmyk1/210* on a regular 

Departmental post. 

13. 	That the provisions of Rule 5(2)8 

pnrrides for provisional appointment of the substi-

title till absorption of 1Xtra Departmental Staff 

in regular departmental post, which is as follows: 

8. rivIvItsAronal pointment qf,pubstAutet 
absprbtio 9f ED Afient in ,regular 

departmental /pit,  - 

In para 4 above it was made clear that if an 

ED Agent is 'appointed against a regular post 

(departmental) such as Postman, Packer, etc. 

and the vacancy is of a short duration, he 

bay provide his own substitute subject to the 

same conditions as in time ease ED Agent„,/, 

proceeding on leave. If, however, an ED Agent 

is appointed to a regular departmental post 

for an indefinite period and there is po 

likelitood of his returning as ED Agent, 

II • di 8• 
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: 8: 

then the appointing authority should make 

arrangements to fill up the post of ED Agent ix-

in the normal moiner by calling for applica-

tions. When appointment of ED Agent are made 

in such cases, it has to be made clear that 

the arrangement will continue only Sa long as 

the person originally working as ED Agent and 

now working as Packer, Plastron etc. is not 

regularly appointed to the departmental post 

and when. he is regularly appointed as Packer, 

etc.. the position will be reviewed. in case 

the original ED Agent has to revert back for 

want of vacancy in the departmental post, he 

will automatically set back to his job as ED 

Agent and his previous service as ED Agent 

will be taken into account for considering his 

title to ex-gratia gratuity after condoning 

his absence for the period he worked as Gro 

OR postman,' etc. The provisions of para 1(5) 

that if an ED Agent remains on leave for more 

than 180 days at a stretch he shall cease to 

be an ED Agent, are not applicable in such 

cases." 

14. 	That provision of Rule 6 of the 

Service Rules pzovides the method of termination 
kke 

tioris of service of the employees front their resp 

tive posts and the Schedule of appointing authori-

ties attached to Rule 5 is as under: 

011is• 9. 
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JAS1.oFF'ICE4 

eateizorY of post. 
	 441111nUnik Autboritx  1?c, 

Extra Depastmental Sub-Post) Senior Superintendent or 

Extra Detartmental Branch. ) 

Waster. 	 ) - 

Post ktas er. 	 ) Of flee. 

) 3uperfltEfldeflt of Post 

Extra Departmental Yeserer) Np uty pre sideney Po stma.ster; 

Extra Departmental Delive Ge.zetted Postmaster including Agent. 
) 
) a Gazetted Sub-Postmaster 51, Extra Departmental. Main ) 

Carrier or Runner. ) Incharge of a Town Sub-office; 
) 

Fxtra Departmental Packer ) Postmaster in Higher or tower 
) 

Extra Depa.rtmental Stamp ) Selection Grade (in his own Vendor. 

Office) except a Postmaster 8.lktra Departmental Chow-. 
kid. 

a. Town Sub-Office; 
Fxtra Departmental MaZ 

peon. 

Extra Departmental 
Letter Pox Peon. 

Incharge of 
) 
) Inspector of Post 
) 
) all other offices). 
) 

Office (in 

15. 	That Section 11 of the aforesaid Service 

Rules deals the method of recruitment and Rule (1) 

thereof provides the instructions regarding selec-

tion of F.D. Agent which runs as follows:- 

" (1) 

questiolh of conagidating various instructions 

issued from time to time governing the appoint-

ment and other service conditions of E.D. Agent 

has been engaging the attention of this Direc-

torate. After careful examination of an 

aspects of employment of E.D. Staff, it has 

been decided to observe the following instrue- 

tions scruplously while making the selection 
of ED Agents." 	

041110 10. 

r 	 The 



ft - 

: 10 : 

16. 	That sub-rule 1 of Rule (1) of the afore- 

said Service Rules provides for the age limit for „ 
V‘ 

ointment of Extra Departmental Agent and the 

minimum age limit for mployment as Extra 7.partmenta1 

Agent will be 18 years and maximum age upto which an 

Extra Departmental Agent can be retained in service 

*ill be 65 years and the Director General, Posts and 

Telegraphs may consider relaxation of this age limit 

in exceptional cases. The instructions issued on 

3.3.1980 by the Assistant ro st Master General regard- 

ing the selection and appointment procedure for 

various Extra Departmental staff is being filed 

herewith as Ankexuy.p Nil. 3-A  to the writ petition. 

zr 

17. 	That Stction II of Service Rules provides 

the method of recruitment anSRule (1) the instruc-

tions have been laid down regarding selection proce-

dure and sub-rule 2 provides the educational quali-

fic4tion of various posts of Extra Departmental staff 

and as per aforesaid rules there is no prescribed 

qualif ication excEv t that the applicants should 

have sufficient working knowlegge of the regional 

language and simple atithmetic so as to able to 

discharge their duties satisfactorily and the 

instructions dated 3.3.1981 issued by the Assistant 

Post Master General also provide the same quail! 1-
of 

cation and methodsLrecruitment of Extra Departmental 

Agent and in the instant case the petitioner 

having sufficient working knowledge and continued 

to work and discharge the functions of Runner 

since 1.1.1980 to 25th May, 1982 for about 2 years 

•••• 10-A 



- 

- : 10-A : 

and the salary had also been paid to him from 3.9.80 

to 25.5.1982 vide pay roll No. 87.88 and as such 

in any case he acquired the status of the regular 

employees. Moreover the petitioner had also deposited 

a sum ofRs.1,300/- as security amount as per direc-

tion of Sri 'Luxman. Singh the then Inspector, although 

as per sub-rule 5 of Rule (1) he was required to 

deposit a sum of Rs.1,000/- or43T and this also shows 

that be petitioner had acquired the 4Aw5 status of 

the regular emptoyees. 

17(a) 	That the petitioner is residing in the 

neighbo uring village of the post office Mat era 

whereas the opposite party 1.1 \bik 4 is residing at too 

distance place from Matera and as per instructions 

issued by the Assistant Post Master General and the 

Services Rules the persons who is residing either 

at the same place where the post office is situated 

from where the Dak is to be carried or in the neigh-

bouring village could only be eligible for the 

appointment as Extra Departmental Runner and' as such 

the alleged selection and appointment of opposite 

party Na.. 4 is contrary to pivisions of the Service 

Rules and Instructions issued by the authorities 

concerned. 

18. 	That Rule (8) of the Service Rules provid- 

es that the appointment order should Indicate that 

the extra Departmental A.gent will be governed by 

FfcT Rxtra Departmental Agent (Conduct Service) 
Rules, 1964 and Rule (9) provides for the provi- 

sional appointment of the TOctra Departmental Agent 

which ruas as 10113ws: 

**OS. 110 
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tit(9) Vrpvisional Appointment of ED Aftent§  - 

1. 	It has cone to the notice of this office that 

provisional appointments made to II) posts are being 

allowed to continue for indefinite periods and when 

regular appointments are made, the provisions/ appoint-1  

mimic ex persons do not readily hand over the charge. 

The following instructions are issued in this regard: 

(1) As far as possible, provisional appointments 

should be avoided. Provisional a.ppo int ment s 

should not be made to fill the va.cancies caused 

by the retirement of MI Agents. In such cases, 

the appointing authority should take action 

well in time before the retirement of the 

incumbent ED Agent, to select 3. suitable 

successor. 

Wherever possible, provisional appointments 

snould be made only for specific periods. Ihe 

appuinted person should be given understand 

that the appointment will be terminated on 

expiry of the specified period and that he will 

have no claim for regular appointment. Where a 

new post office is opened or where a new post 

is created or where an ED Agent dies while in 

service resigns tram his post and it is not 

possible to make regular appointment immediately, 

a provisional appointment should be made for a 

specific period. The offer for appointment 

should be in the form annexed (Annexure A). 

Where an ED Agent is put off duty pending 

fib*. 124, 
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departmental or judicial proceedings against 

him and it is not possible to a.scertain the 

period by *lien the departmental/judicial 

proceedings are likely to be finalised, a provi-

sional, appointment may be made, in the form 

annexed (Annexure 8). It should be made clear 

to the provisionally appointed person that if 

ever it is decided to reinstate the previous 

incumbent the provisional appointment will be 

terminated and that he shall have no claim to 

any appointment. 

Even in the cases where an appointment is made 

to fill the vacancy caused by the dismissal/ 

removal of an ED Agent and the dismissed/removed 

employee has not exhausted all channels of appeals 

the appointment - should only be provisional. 

Tile offer for appointment should be in the 

form annexed (Annexure B). 

ccfC-4-‘ 

2. Efforts should be made to give alternative 

employment to ED Agents who are appointed provi-

sionally and subsequently discharged from service 

due to administrative reasons, if at the time of 

discharge they nad put in riot less than three years' 

service. In such cases their name should be includ-

ed in the waiting list of ED Agents discharged 

from service, prescribed to D.G., P.& T. Letter 

NO.113-4/77-Ven. dated 23.2.1979. 

3. Ihese instructions may be brought to the 

notice of appointing authorities. (D. G., r.% T. 
letter No. 43-4-77-Pen dated the 18th May, 1979)." 

13. 
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19. 	That Rule (10) of the aforesaid Section 

II of Service Rules provide that whenever it is 

proposed to appoint an ED Agent due publicity should 

be given to this fact. This may be done by display-

ing a notice giving particulars of the a,ppointment 

to be made and the allowances and other conditions 

attached to it at the concerned post office, the 

police station, the panchayat office and any other 

p ublic place considered suitable. ( D. G. ; P.& T. 

letter No. 43-40/65-Pei dated 19th January, 1968) 

and Rule (10)2 provides that it has been decided that 

in future, a copy of the notice,  referred to shou3.d 

be sent to the District Sliders, Sailers and Airmen's 

ktard also to keep them informed of the Owls prospec-

tive appointments, sD that they may sponsor suitable 

disabled ex-servicemen, if available, in terms of 

the instructions on the subject. (P.M.G., Madras 

letter No.STE/68-16/70 dated the 18th March, 1972). 

In the instant case no such publicity was made for 

the appointment of the opposite party No. 4 and 

neither any notice had been. issued nor sent to the 

post office concerned, police station, panchayat 

office or any public' places considered suitable and 

so, to the District Sallders and Airmen's Eoard 

nor any information was received by any of the 

department concerned about the vacancy for the post 
9xt„w.i.eck 

of Extra Departmental 1031*.fitryktvwx6 and as such 

the proceedings for appointment of the opposite 

party No. 4 is vitiated. 

20. 	That Rule (14) of Section II le the 

aforesaid Service Rul es provides the provision 

0606 1446 
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/e,}& 

of alternative appointments to the ED Agents whose 

services are terminated on upgrading of offices 

which is as follows: 

"(14) n •f a ternative 
ent4 whose services w„.;12jitinatel 

ff iesi 

4,_criTs77/1  
v 

It has been decided that the ED Agents, 

whose services are to be dispensed with on 

departmentalisation of their office, may be 

provided for in other available extra-depart-

mental posts if they are suitable and willing. 

The matter has been examined and it has 

further been decid ed that if at the titre of 

departmentalisation a a particular office, 

it is not possible to provide the discharged 

ED Agent in a vacancy in the vicinity/neighbour-

hood of his residence, his name may be kept on 

the waiting list and he be offered the vacancy 

that may become vacant subsequently in the 

via ni t neighbourhood of the place of his 

residence. If, however, the discharged ED 

Agent refuses to,  avail himself of this oppor- 

tunity, no, preference for further vacancies 

may be given to such an agent. 

That it may also be menticned in this 

oonnection that while the policy should be 

to provide discharged ED Agents with an 

alternative employment near their original 



_ Lf 

 

: 15I 

office, it should be ascertained from them if 

they would be prepared to accept a job at some 

distance from their place of residence rather 

than waiting for the vacancy to occur near 

their home station." 

A true copy of the Service Conditions of ED Agents 

at a glance mentioned in the tabular form is being 
"\--4  

filed herewith as janetxwe 	k..f  to the writ 

p etition. 

21. 	That in the above circumstances the 

opposite parties go. I and 2 are not permitting 

the petitioner to mark and discharge the functions 
4-7  

of Extra Departmental Detutvagep:Iiremet and the salary 

to the petitioner 1194 ala) not been paid since the 

month of June, 3.982 till today ald in case the 

oppasite parties are not restrained flom interfer-

ing in the eorking and discharging the functions of 

the aforesaid po st by the petitioner and they are 

not directed to pay the salary to, him, the petition-

er would suffer irreparable loss and injury as there 

is no other source of his income and thus the 

opposite parties deservet to be restrained from 

interfering in the functioning and discharging the 

duties of the petitioner and they also deserve to 

be directed to. continue to pay the salary to the 

petitioner as per rule. 

22e 	That being aggrieved and having no other 

effective, efficacious, alternate and speedy legal 

remedy the petitioner begs to prefer the present 

writ petition on the following amongst other: 
ea, 25, 
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That the petitioner has worked and discharged 

the duties and functions of Bctra Departmental 

Runner for the Ust about 2 years and 5 months 

i_and as such he has acquired the status of 

Regular employee, thus the actions of the 

opposite parties I. 2 and 3 are contrary to 

the provisions of law. 

That the termination of the service of peti-

tioner from the post of Extra Departmental 

Runner and appointment of the opposite party 

No. 4 is arbitrary and malafide. 

(e) That no selection for the post of Extra Depart-

mental Runner had taken place as provided in 

the aforesaid Service Rules and the instructions 

contained in Annexure N. 3-A to the writ 

petition and as such the appointment of the 

opposite party No. 4 is illegal. 

(d) That in any case the selection for the post 

of Extra Departmental Runner had not been pub-

lished and notified and the copy of the 

notification for filling up the alleged vacancy 

of the post of Runner had not' been seat *ad 

attached at the concerned post office, pollee 

station, the panchayat office and any other 

public place and al sa sent to the District 

Solders, Sailers and Airmea's Board and as such 

e_ 

...v. 17. 
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the alleged_ selection ?racottitfd*Itga for the post 

of Extra rep art mental Run -ter and the appoint-

ment of the opposite party Na. 4 is illegal 

and contrary to the pzvisions of law. 

That no such notification was issued for 

filling up the post of iNtra Departmental 

Runner and as such the entire selection proceed-

ings, if any, are vitiated. 

That the petitioner is residing in the neigh-

bouring village of Matera from where the Dak 

are being carried at various places 'aid on the 

other hand the opposite party No. 4 is residing 

at too distances place from Matera and thus he 

was illigible for the post of Dctra Departmental 

Runner and as such the entire pstceeding for 

the selection and appointment of the opposite 

party No. 4 is invalid. 

That neither any show cause notice had been 

issued to the petitioner nor any inquiry had 

been contemplated and as such the termination 

of the service of the petitioner is illegal 

and invalid. 

(h) That no opportunity of bearding had been 

afforded to the petitioner before the termina- 

tion of his service although 	in any case 

he had acqtdred the status (If regular employee 

:and thus the termination. of the service of 

the petitioner is in violation of the principles 

..*** 13. 
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of natural justice. 

ci) That the termination of the service of the 

petitioner from the post of' Extra 'Departmental 

Runner is contrary to the provisions of service 

Rules and the instructions contained therein. 

That the petitioner is having sufficient working 

knowledge and has worked as such. on the post 

of Extra Departmental Runner for the last 2 years 

and 5 months whereas the :apposite p arty 70. 4 

has no knowledge and thus the petitioner should 

have been regularly appointed but in not doing 

so the opposite p arties No. 2 and 3 acted 

contrary to. the provisions of law. 

That the actions of the opposite parties 70. 2 

and 3 are based on malafide in appointing the 

opposite party N.0 • 4. 

(I) 	That the p et itioner had deposited the security 

money as required under the Service Rules and 

as such he should have been treated as regular 

dmployee of the department and in not do so 

the opposite p art .ies Na.. 2 and: 3 have acted 

illegally and contrary to the provisions of 

law. 

Th.erefores  it is respectfully prayed 

that this Horrible Court may be pleased: 



4r 

i) to issue a writ , order or direction in the 

nature of certiorari 4uashing the entire 

selection proceedings, if any, for the post of 

Extra Departmental Runner and the appointment 

of the opposite party N'O., 4 and the termination 

of the services of the petitioner as Extra 

Dept art m ental Runner after cal ling for the it ire 

records of the aforesaid alleged selection pro-

ceedings and the termination of the services of 

the petitioner. 

to issue a writ, order or direction in the 

nature of (1%-warranto (Erecting the opposite 

parties No‘. 1 *fad 2 to restrain the opposite 

party No 4 from working and discharging the 

furtctions 	tffix gpistat of the Extra 'Depart- 

mental Rum er. 

SI  

to issue a writ, order or direction in the 

nature of mandamus directing the opposite 

parties 'N'o. 1 and 2 to decirle the rerresenta-

tion of the petitioner as contained in 

Ar.nexure No. 3, 

to issue such other writ, order or direction 

rc7i 
	

as deemed just and proper in the circumstances 

of the case and to villein the petitioner is 

found entitled to. 

to award the co st of the writ p et ition in 

favoUr of the pet t iorler. 

•••• 20. 



vocates  
tbunsel tor the petitioner 

: 2o • 

vi) to waive off the statutory period of notice 

to the sta./ding Counsel for the Central 

Government as the matter is urgent in nature. 

tucknows  dated 

1982 • 

Certified that there is no defect in 

filing the aforesaid writ petition. 

vorate, 
Counsel i'o the petitioner. 
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IN BY kioNt ILE liIGli )URT OF JUDICATUECE AT ALLAHABAD, 

(LUCKTOW BIM), LUMSTOW. 

Writ Petition NO. 	of 1982. 

1982' 

F.kFFIDAVII 
11 

.HIGH C'OU4T 
ALLAHABAD 

Sunder Lai. • •••••••••••••• Petitioners 

Versus 

Union of India aid others • • • • • • • • Opp.partias 

FIDAVIT  

a. 11.• MO 

I, Sunder La i  aged about 32 years, son 

of Sliambhoo, resident of Thadwara, Post Bulbul Newsz, 

Pargana and Tahsil Nanpara, District Bahraich, do 

hereby solemnly affirm and state as under: 

That the deponent is the petitioner in 

the aboyenoted writ petition and as such he is fully 

conversant with the facts deposed to hereinafter. 

That the contents of paragraphs / to 21 of 

of *tubs attic)** the •accompa.nying writ pet itiai are 

true to my own knowledge. . 

Lucknow, dated Deponent. 

I, the deponent abovena.med clz, hereby 

verify that the contents of paragraphs 1 td 2 of 

••• 2. 
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this affidavit are true to my own knowledge no Part 

of it is affidavit are true to my own knowledge, no 

part of it is false aid nothing material has been 

concealed, so help me God. 

Lucknow, dated 

1982. 

23-7-cCc  e ,1( 

Deponent. 

1, after perusal of records identify the deponent 

abovenamed who has signed this affidavit before me. 

e_ze 

Scaemnly affirmed before me on )S-3" --(2&"--- 

at ($7 	A.M./P-i-kw by 

the deponent who has been identified by 

Sri 
	 tcx- 

Clerk to Sri Advocate4,4-10-x-"--- 

High Court, A11ahbad.  

have satisfied myself by examining the deponent that 

he hasunderstood the contents of this affidavit which 

have been read over and explained by me to him. 

S A TISEI CTIANDRA 
.sa /vASFAVA 

oaTvi c:),1 iissrov8rt 
mg) 	

laiabd. 
Luckihi 

No. 
611- 

Pat: 
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In the Hon'ble High Court of Judicature at Allahabad, 

(Lucknow Bench) • Lucknow. 

00.* 

writ Petition rc. 	of 1982 

Sunder Lel Of, 0410 000 00e 1.00 009 .00 000 
Petitioner. 

Versus 

Union of India and others ... 	
apposite parties. 

Annex ure o.4 

Copy of letter no.43-64/80-Pen dated 30-1-1981 

from Director General posts and Telegraphs, New Delhi 

addressed to All Yheads of Postal Circles. 

...... 

Sub:- Service Conditions of Extra Departmental Agents. 

The question of 'consolidating various 

instructions issued from time to time governing the appoin-

tment and other service conditions of Extra Dacertmental 

Agents has been engaging the attention of this Directorate. 

AXtor careful examination of all aspect of employment of E.D. 

Staff, it has been decided to observe the following 

instructions scruplously while making selection of Extra 

Departmental ,Agents. 

1. 	ii,ce • 

The minimum age limit for employment as 

kl,D.A. will be 18 years and maximum age upto which on 
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can be retained in service will be 65 years. The 

Director General, Posts and Telegraphs may consider 

relaxation of this age limit in exceptional cases. 

2. 	Bdicational qnalification:  

ED Sub Postmasters, ED 

Branch P ostmasters 

ED Delivery Agents 

Viii Standard(matricu-

lation or equivalent 

may be preferred. 

ED Stamp Vendors 	 VI standard (VIII Standard 

may be preferred. 

All other categories of 	should have sufficient 

EDAM. 	 working knowledge of 

the regional language 

and simple arithmatic 

so as to be able to discharge 

their duties satisfactoirly 

Categories such as IA 

messengers should also 

have enough working knowledge 

of English. 

3, 	Income and Ownership of Property  

The person who takes over the agency ( EDSTNADBPM 

must be one who has in adequate means of livelihood.  

The person selected for the post of MDSITVXDBPLI 

must be able to offer office space to serve as the agency 

premises for postal operations. The rent upto F410/-

payable heretofore under Alm this Directorate letter no. 
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14-0/62-NO dated 21.1.63 will cease to be payable 

with immediate effect. The premises must be such as 

will serve as a small postal office with provision for 

installation of even a PCO (Business premises, such as shops 

etc., may be preferred). 

-441. 
	 4. 	(1) The Extra Departmental Branch Postmaster 

EDSPMs must be a ;impermanent resident of the village 

where the post office is located. He should be able to 

attend to he post office work as required of him keeping 

in view of the time of receipt, despatch and delivery 

of nails which need not be adopted to suit his convenience or 

his main avocation. 

(ii) 	ED Mail Carriers, Runners and Nail Peons 

should reside in the station of the main post office 

or stage where from mails orginate/terminate i.e. they 

should be permanent residents of the delivery jurisdiction 

of the post office. 

(iii) E.D. A of other categories may as for as 

possible reside in or near the place of their work.(letter 

 

no.5-9-/72- Cell, dated 18.8.73 and 43-312/S8 Pen 

   

dated 20-1-79 stand modified to this extent). 

4. 	Security 

EDA s of all categories except EDDAs should furnish 

security of 141,000/- subject to the condition that the 

amount of security should be increased/decreased so as to 
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be equal to the amount of cash and valuables that 

is authorised to be entrusted to them under the orders c 

of Divisional Superintendent or the Bead Of the Circle as 

the case may be. In the case of 3310Aa who have furnished 

security in the form of security bond, the above decision 

may be given effect to on the expirty of the current 

term of the bond (letter Nt.15-1/72 Ea con, dated„,  

18,8,73 atands superceded). 

6. 	Preferential Categories  

The last orders issued in this connection under 

letter no.43-191/79 Pen dated 22.6.79 fixing the four 

preferencial categories according to the earlier orders 

issued vide this Directorate later Oo.43-14/72 Pen 

dated 2.3.72, no,43-246/774en dated 8.3,78 to 

Scheduled caste and Scheduled Tribes candidotes and 

no.43-231/78-Pen dated 17-2-79(regarding Ex-Army Postal 

service Personnel), No,43-312/78-Pen dated 20-1-79 (regarding 

Backward classes and weaker sections of society) and to 

the educated unemployed persons, it is clarified that 

the above perference should be subject to first and foremost 

that the candidate selected should have an adequate 

means of levelihiood, which though already Prescribed, 

seems to have been ignored for time past especially in 

view those preferential categories being introduced in 

the above orders The criterion to judge” adequate means of 

levelhood" should be that in case he loses his main 

source of income, he should be wilmoutmi adjudged as 

incurring a disqualification to continue as EDBZWEDSPR. 

( kik 



-5- 

4 

In other words, those must be absolute insistence on 

the adequate source of income of the 3DBPE/EDSEL: 

and the allowing for his work as EDBPM/EDSPIA must 

be just supplementary to his income. The ensure this 

condition the candidate must be laktis able to offer 

office space to serve as the agency premises for 

postal operations as well as a public call office (there 

being now no provision for paying any amount as rent for 

the premises) and as such business premises such as 

shops etc. Lust be preferred, regardless of the various 

categories of preference mentioned above. 

The preference earlier given to backward 

classes and weaker section of n society stipulated 

under this Directorate to letter no. at 43-312 /78 pen 

dated 20-1-09 should be dispensed with as no such 

categories have been defined on an .4.11 India Basis. 

For the B.L. posts other than those of 

ELOPM/EDSPMs preferences to scheduled caste/tribe can-

didates may still be given in order to ensure the 

minimum fixed percentage on laid down for group'* and 

'DI cadres in these commtmitiens in respect of employment 

of B.D.staff of those categories as laid down in letter 

no.43-117/80-Pen dated 8.10.80. 

t, 'Cr'_..-'  

7. 	Hind version will fellow. 

scv— 
( 8.P.Rai) 

Director (ETE) 
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No.STA/-67/80/61/10 Dated at Lucknow, the 19.2.1981. 

000 forwarded for information, guidance and necessary 

action to:- 

1. 	The Director Postal Services Lucknow/Kanpur/ 

Dehredun/Varanasi Regions and Director Postal services 

(H.f4,..) C.O. 

2.• 	All 3SPOs/SS24S/SPOs/ Wwls in U.P. Circle. 

3, 	The IostmastersLucknow/Yanpur. 

The Supdt. P.S.D.Aligarh /Lucknow/Varanasi / 

Saharanpur Berei4y. 

5. 	All offieers/ASTOs/I, is in Circle Office. 

The A,.0.ICO(SB) Lucknow/A,ga/Varanasi/Dehradun. 

All the postmasters in H.P.Os in U.P. Circle. 

VID/RECTT.Planning sections, C.C. 

All the recruiting units should take 8 complete 

note of the orders above and comply with those before making 

any appointment in E.D.cadre hence forward. 

All the cmmunications referred to in D.Gts 

letter under circulation were endorsed vide this office 

endst. Nos. STA/- -67/Corr/73/9 dated 10-10-73, STA A-6773 

-74/5 dated 30-1-79 $514-67/79/5 dated 21.1.79, STA/A-67/71/5 



‹I 
LA ‘7_, 

-7- 

dated 11-3-72, STA/A-67/75-74/5 dated 18.4.78, 	-67/79/5 

dated 9.3.79 and STA/A-57/80/10 dated 3.1.80. 

The receipt of this letter may please to ackno-

wledged. 

(R.P.SINGTI) 

Asstt. Postmaster General (Staff) 

No.A.21g. dt.at  Sul. the 3.3.81 

Copy forwarded for information as necessary action. 

1. 	SPM LI.Ithanna/KanpurjAmethi 

P 

As Pos.(15) Sul. 

I.Pos. 1,7e 

Spare. 

a st/Amethi/North( Sul) 

Superintendent Post Offices 

Sultanpur. 

771  
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IN THE HoNIBLE HIGH COURT OF JUDICATIRE AT ALLAHABAD„ 

(LUCKNOW BIRCH), LUMNOW. 

WO MD MY NW 

civil Misc. An. No. 

In re: 

Writ Petition No. 

Y55)(e- 
of 1982. 

Of 1982. 

3under Lal aged atout 32 years, son 

of Slatimbhoo, resident of Ehadwart, 

Post Bulbul Newaz, Pargana and Tahsil 

Nanpart, District Behraieb.. 

Petitioner. 

Versus 

14, Union of India through the Rost Mtster GolertI, 

Posts tnd Telegraphs Lbpartment, Lucknow. 

Inspector Madhawarti (Cent rO) f2trcle, Po st s 

and Tel egraphs EV') ext m ent Bah:rale h.- 

Luxman Singh, Inspector, Posts ,axtd Telegraphs 

Department, now posted at Head Post Office, 

Sitapur. 

141,0_130n of not known, resident of Aswa 

Moilammtdpur, Pargana and Tehsil Ntnpart, 

District Bahraich. 

Opposite 
parties. 

IMO 010 ,101.1 IBM 

1141,1,14, n Relief 

I Os • 2. 



"••• 

: 2 : - 

The humble petitioner abovenamed most 

respectfully begs to submit as under: - 

That in view of facts and circumstances 

stated in the accompanying writ petition duly support-

ed by an affidavit, it is respectfully prayed that 

this lionible Court may be pleased to restrain the 

opx site parties not to Interfer in the working and 
discharging the 
Lfuictiors of the petitioneras Extra Np artmental 

pogedmory *sot and they be further directed to 

continue to pay the salary to the petitioner as per 

rule during the pendency of the aforesaid writ 

petition. Such other order as deemed just and pzoper 

in the circumstances of the case be also passed. 

 

Lucknow, dated 

gi.c.0  • 1982. 

Advocee, 
Counsel for the petitioner. 

Tfl 
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**144 IN THE HO Nt131.3 HIGH COURT OF JUDICATURE 
AT ALLAHABAD.LIMNOW BENCH 

LUCK NOW 	 ()( YeV 

• 
•••0•••••••••••••••••• 0 13 lir C,t* 04. 

.•„„ 	2 3? of 19 Or  

versu.s 

000u04 
X.64,4AA1.- 

00000o4111101141 

REGISTRAR, 

I AM-  appearing as the Central Government 

Standing Counsel, on b3half of4..plaUc_a.nt/ 

Res )crid(-,,  nt/Oppoe. te parties.' ..I.Etios 	to.  •de3Q0 

141 
Datedj, Ce1Ttral Goveznmnt 

Standing CoUsel. 
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iirfORE 1.1; CSTRAL tuakISTRILL, TRIAINALI  

Lucaows 

Are), Ing ictV 

T. h. pa. iceree  

Circuit 	 , 

Date of Fi ; 	 ("V C 
Hate of A.Cip by i 

Wilk 	r71)  
Seerlity Rrv;-• 	' 

3AB Vie 

Sunder lel 	 Applicant 

V e r su 8 

Union of India and others 	Updosite-partles. 

4PPLICti.TIvik t011 RTJR4TIU  k 	M.1oBO U174DLE 
1.5,71"rftaa2 "TriffirE 	inrarT 	FIZTL- 
DE-7-31:DUR)U_Rtii.Aalibp  

The applicant begs to state as under:- 

At; That the aforesaid cage was listed at 

serial Dio.12 on March 10, 1990 'oefore the Division 

on 
That/the date the aforesaid csti.; waq 

c. sraissc:d fo r default. 

That adpiicant flied trie r(storation 

application in which he was directed to file 



-1r 

2. 

an affivit and a$ the counsel could not inform 

the applicant same could not be flied. 

5). That in the interest of justice 

same may be restored. 

pRAYE 

hitiERFFORE, it is, lost respectfully prayed 

that in the interest of juPtice the aforesaid case 

gay bE relwred to its V11AXIC1 no and Eif.fidavit 

nay be taken on the record. 

(SA-UMW DI?) 
Advocate, 

Counsel for the applicant. Lucknow dated; 
jar-1y-9 11990. 

\AT-1 



DEPO 

A 

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

LUCKNOW 

SUNDER LAL APPLICANT 

VERSUS 

UNION OF INDIA & OTHERS 	OPPOSITE PARTIES 

41•110.1110•Mmon. 

AFFIDAVIT IN SUPPORT OF THE APPLIQATION  

Ram Kumar Tripathi, aged about 30 years, 

son of Shri Sukh Dev Prasad Tripathi, the deponent, 

do hereby state on oath as under:- 

That the deponent is the clerk of the 

counsel and is conversant with the facts of the 

application. 

Th-t the above-said case was listed at 

serial no. 12 on March 10, 1990 before the Division 

Bench. 

That the counsel for the applicant, due to Dwitt‘4,  

inadvertance7 could not put his presence before the 

court when the case was called out. 

That the court dismissed the said T.A.No. 

1080 of 198? for default of the counsel for the 

applicant. 

That the default of the applicant's counsel 

due to his non-appearance may be condoned. 

LUCKNOW 
sgH9 

DATED 24wW.1990. 
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IN THE CET,I7RAL AMINISTRATIVE TRIBUNAL 
Circuit Bench., Luc know., 

No .CAT/kKO/Jud/ 371' l 	idate the 

4_,e7  • 

T .A.No..... if) ... °.. .//of - 19-026.. (T) 
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lly noted, cases 7 has been transferred 
	under the provision of the Adrnini- 
of 1985 and registered in this Tri." 

,„/ 64,1  
q. 
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i-`rit petition  Of 19 	 . 
of the Court  
	 arising out of 

_.order dated 
pasSeci by. 	 

The Tribunal has fixed date 
of . 	 . . .1990. The 
hearing of the matter, 

if no •appearance is made 
on your behalf by our some one 
duly authorised to Act and Plead 
on your behalf. 

in 

The matter vvill be heard and decide ci in `J your 
absewe Given ncr my hand'ses1 of the Tribunal this .... 
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L.(  
lost interest in persuing the matter. The writ petition 

s diised without any order as to costs. 

" 	 No one appears for the applicant, despite 

otice* hri D. Chandra, appears for the respondent Nos. 

& 3. ilia files power today. It appears that the applicant 
) 

CENTRAL  ADMINISTRATIVE TRIBUNAL 

CIRCUIT BENCH LUCKNOW 

T.A. NO. 1080 of 1987 (T) 
777.P. NO. 4273 of 1982) 	 r\/  

Sunder Lal 
	

Applicant. 

Versus 

Union of India & Others  
	 Respondents. 

20,03.1990. 

Hon. Mr. D.K. Agrawal, J.M. 

Hon. Mr. K. Obayya, 	A.M. 

A.M. 

Sd/-

J.M. 

// True Copy // 

47('Jni e, 
pqty 

tral Adwinistf 
Lucknow B 

laucktuo 

Ms/ 



1/ True Copy 

/1-(Y  
_ 1 Acialinist( 
LUCkilOW Ms/ 

„.• 
CENTRAL ADMINISTRATIVE TRIBUNAL 

CIRCUIT BENCH LUCKNOW 

A 
T.A. NO.  1080 of 1997 (T)  
kol.P. NO. 4273 of 1982) 

Sunder Lal 	 Applicant. 
Versu':: 

Union of India & Others  	 Respondents. 

20.03.1990. 

Hon. M. D.K. Agrawal, J.M. 

Hon. Mr. K, Obayya, 	A.M. 
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p-( 	notice. Shri D. Chandra, appears for the resoondent Nos• k 
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1 & 3. He files pcver today. It appears that the applicant 
has lost interest in persuing the matter. The writ petition 
is dismlssed without any order as to costs. 
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Advocate ,1/1/z 
(RAII.Cff -MANOR 

Asstt nirocto Agit 

LUCKAgi*-22407 

VAKALATNAMA 
cLA-a 

In the lithn;le—htit11—Ctriztrilof4u.d-Lc-st-u-re at A I laha bad 

At 

Lucknow Bench  

0 849?  (4, e. 111a) 
• 6 	

VLL. 	
0.*    Plff./Applt./Petitioner/Complainant 

Verses 

g1777,    ..D efe n t. /R-e-sprt--.7A-ccused 

KNOW ALL to wh DM these presents shall come that 

	 ke...„  • 

, Advocate, (04 	 

OOOOO •••  L— 	High Court, Lucknow Bench 

(hereinafter called the advocate/s) to be my/our Advocate in the above-noted case and 

authorised him :— 

To act, appear and plead in the above-noted case in this Court or in any other Court 

in which the same may be tried or heard and also in the appellate Court including High Court 

subject to payment of fees separately for each Court by me/us. 

To sign, file, verify and present pleadings, appeals, cross-objections or petitions for 

executions, review, revision, withdrawal, compromise or other petitions or affidavits or other 

*documents as may be deemed necsssary or proper for the prosecution of the said case in all 

its stages. 

To file and take back documents, to admit El-/or deny the documents of opposite 
partys. 

To withdraw or compromise the said case or submit to arbitration any differences 

or disputes that may arise touching or in any manner relating to the said case. 

To take execution proceedings. 

To deposit, draw and receive moneys, cheques, cash and grant receipts thereof and 

to do all other acts and things which may be necessary to be done for the progress and in the 

course of the prosecution of the said cause, 

To appoint and instruct any other Legal Practitioner authorising him to exercise the 

power and authority/hereby conferred upon the Advocate whenever he may think fit to do so 

Et to sign the power of attornoy on our behalf. 

And I/we the undersigned do hereby agree to ratify and confirm all acts done by the 

Advocate or his substitute in the matter as my/our own acts, as if done by me/us to all 

hearings Ft will inform the Advocate for appearances when the case is called. 

And I/we undersigned do hereby agree not to hold the advocate or his substitute 

responsible for the result of the said case. The adjournment costs whenever ordered by the 

Court shall be of the Advocate which he shall receive and retain for himself. 

And I/we the undersigned do hereby agree that in the event of the whole or part of 

the fee agreed by me/us to be paid to the aJvocate remaining unpaid he shall be entitled to 

withdraw from the prosecution of the said case until' the same is paid up. The fee settled 

is only for the aoove case and above Court I/we hereby agree that once the fees is paid. I/we 

will not be entitled for the refund of the same in any case whatsoever. 

IN WITNESS WHEREOF I/we do hereunto set my/our hand to these presents the 

contents of which have been understood by me/us on this.........................day of...............19 

l• s,  t e a ove-named do hereby appoint 

O 
L_A 

ok. 

Accepted subject to the terms of fees. 	 Client 	 Client 
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